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Shortage    of   Currency   Notes   in   the 

Country 

•366. DR.   NARREDDY   THULASI 

REDDY: 

SHRI SANTOSH BAGRODIA: 

Will the Minister of FINANCE be 

pleased to state: 

(a) whether Government's attention 
has been drawn to the news item appear- 
ing in the Hindustan Times, New Delhi 
of the 24th November, 1991 in which it 
has been stated that the country is bound 
to face shortage of currency notes of 
denomination of Rs. 50, Rs. 100 and 
Rs. 500; 

(b) if so, what are the reasons there- 

for; and 

(c) what remedial measures have been 

taken by Government in this regard? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI DAL- 

BIR SINGH): (a) Yes, sir. 

(b) The two existing note printing 
presses at Nasik and Dewas do not have 
adequate production capacity to fully 
meet Reseive Bank India's demand for 
fresh notes. 

(c) The following remedial measures 

have been taken by Government for 

bridging the gap between demand and 

supply: 

(i) The existing two note printing 
presses at Nasik and Dewas have 
been put on two shift working of 
tl hot      cash  since 1984. 

(ii) Prime of Rs. 500 denomination 

notes   has been  resumed. 

(iv) Earlier Nasik Press was printing 

lower denomination notes i.e. 

upto Rs. 10 only, It has now taken 

up printing of Rs. 50 and Rs. 100 

denomination. 

 A decision has been taken to 
coinize Rs. 1, Rs. 2 and Rs. 5 in a 
phased manner and to divert the 
capacity so released for printing of 
higher denomination notes. 

 (v) RBI has issued instructions to all 
the banks maintaining currency 
chests to sort out notes available 
with them into re-issuable and 
non-issuable and to issue to public 
and other banks re-issuable notes 
along with fresh notes. 

(vi) Government have decided to set 
up two new note printing presses 
with combined annual production 
capacity of about 10,000 million 
pieces—one at Salboni in West 
Bengal and the other at Mysore 
in Karnataka under the aegis of 
RBI. 

Rupee-Rouble exchange rate 

*367   SHRI KAPIL VERMA: 
SHRIMATI BASANTI SARMA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government's attention 
has been drawn to the statement of the 
Chief of USSR Trade Mission in India 
that the Rupee Rouble exchange rate 
does not have any impact on Indo-Soviet 
trade rate: 

(b) if so, what is government's reaction 
thereto; 

(c) what is the present position of the 
Rupee Rouble exchange rate; and 

(d) "what is Government's reaction to 
the statement of the Chief of the USSR 
Trade Mission that the new decreased 
rate of Rouble cannot be applied to long 
term Soviet credit? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) Yes, Sir. 

(b) The Government does not agree 
with the views expressed in the Article. 
The fixation of the Rouble-Rupee rate 
without their relative linkage to convert- 
ible currencies has had an adverse impact 
by enhancing the credit repayments 
through exports. 

(c) The present rate is: 1 Rouble = 
Rs. 31.7874. 
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(d) Two rounds of negotiations have 
already been held regarding the revision 
of rouble rupee exchange rate and its 
application to past credits. Efforts are on 
to discuss the issue further in negotiations 
to be held in near future. 

Obstacles in the implementation of Kay- 

amkulam Thermal Power Project 

*368. SHRI MA. BABY: Will the 
Minister of power and NON-CONVEN- 
TIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether it is a fact that executives 
of NTPC's Kayamkulam Project are be- 
ing transferred, temporarily to various 
other NTPC project due to uncertainty in 
the implementation of the project; 

(b) if so, what are the problems being 
faced and what action is being taken to 
tackle the obstacles in the way of faster 
implementation of the project; and 

(c) by when the work of the project is 
expected to start and by when will these 
executives be transferred back to the 
Kayamkulam project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER AND NON- 
CONVENTIONAL ENERGY SOUR- 
CES (SHRI KALP NATH RAI): (a) A 
few executives from Kayamkulam have 
been transferred only to meet the needs 
of additional manpower at Kahalgaon 
and Farakka projects which are in adv- 
anced stages of erection/pre-commission- 
ing and not due to uncertainty in the 
implementation of the Kayamkulam pro- 
ject. 

(b) Does not arise in view of (a) 

above. 

(c) The work on the project will start 
in full swing after investment approval of 
the Government is received. Requisite 
number of officers and staff will be post- 
ed at the project to match the schedule of 
implementation of the project. 

Agreement between US Exim Bank and 

SBI Capital Market Ltd., Bombay 

*369. SHRIMATI BASANTI SARMA: 
SHRI KAPIL VERMA: 

Will the Minister of FINANCE be 

pleased to state: 

(a) whether the U.S. Exim Bank and 
the S.B.I Capital Market Limited, Bom- 
bay have signed an agreement for 10 
Million dollars; and 

(b) if so, what are the provisions of the 
agreement and what are its advantages 
for the Indian entrepreneurs? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes, 
Sir. 

(b) The agreement dated 5th De- 
cember, 1991 provides financing of 85% 
of the cost of equipment, imported from 
the United States of America (USA) with 
atleast 50% USA content. The credit line 
is repayable in ten semi-annual instal- 
ments and bears interest of 9.2% p.a. 
The Indian entrepreneurs can take advan- 
tage of the agreement to finance the 
foreign exchange requirements of their 
imports. 

Implementation   of  Recommendations   

of IVth   Pay   Commission   on   payment   

of HRA 

370. SHRIMATI MIRA DAS: 
SHRI CHIMANBHAI MEHTA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the Fourth 
Pay Commission has recommended that 
the Central Government employees serv- 
ing in cities with a population of over 
four lakhs are eligible for B-2 grade 
House Rent Allowance; 

(b) if so, by when Government would 
implement this recommendation; and 

(c) whether Government would take 

into consideration the latest population 

census for this purpose? 


